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Shri (f?me

Applicant (s)

Versus -7

f‘“"&‘ﬁ M/‘Mé‘q_dz/’/m“ﬁ%‘“ aglts
g Geu ~

' Respondent (s)

‘This Application has been submltted to the 'I‘rlbunal by

v j Eﬂwﬂ“‘*m Mm—esve:‘\

. Under Section .9 of the Administrative Tribunal Act, 1985and the same
has been scrutinised with reference to the points mentioned in check

llst‘gn the light of the provisions contained in the Admlnistratlve
Tribunal (Pmcedure) Rules, 1985,

- . The Application has been in order and may be listed for
admission on K — 390
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
ADBITIONAL BENCH:HYDERABAD,

(U/S 19 of the Central Administratike Tribunal Act, 1985)

Orlglnal Application No. j /

Between:

P.Wilson Mathew and others.

Vse.

‘The Union of India, rep.by its

Secretary, Ministry of Home: Affairs,

- North Block,New Delhi .

The Union of Inala,rep.by its
Secretary, Ministry of Health &

. Family Welfare, New Delhi.

3.

i)

. d) Name of the Applicant

Office Address in which employeed

The Dlrector General of Pollce
Central Reserve Police Force
New Delhi=3, :

The Inspector General of Police,
Central Reserve Police Force
Road No, 12, Banjara Hills
Hyderabad.

The Chief Medical Officer, 2BH,

Central Reserve Police Force,
Kesavgiri, Hyderabad, .s

DETAILS OF APPLICATION

a) Name of the Applicant :

Name of the Father
Designation :

b) Name of the Applicant
Name of the Father
'Designation

c) Name of the Applicant
- Name of Father
Designation

L1 2

*e

Name of the Father
Designation

-

Of 1 990,

s .Applic antse. N

Respondents.

P.Wilson Mathew
P.N.Mathew

Lab Technition
ReM.R.Naidu
Kondaiah

Cook

N,Babu . -

Natesan
Carpenter

G.L.Nageswara Rao

Venkataiah
- Lab Technition.

The applicants 1 to 4

- working in 2nd Base

Hospital,CRPF,Hyderabad.
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‘ ices of all Sri J. Eswara ‘Prasad
§32§§2i for servic ' Advocate,3-4-874/1,
) : Barkatpura,Hyd.27.

2

-

5. Particulars of the Respondentss:

Respondents 1 to D

-

‘i) Name of the Respondents and

designations. as mentioned above.
ii) Office Address of the '
Respondents., : Tdof

iii) Address for wervice of all -

Notlces. —-do=-

3. Particulars of the Order agalnst

whlch application is made.
5 Order No, |

e e

No orders in writing
have been passed by
Respondents 1 to 4
denying the benefits
claimed herein,

ii) Date
iii) Passed by Nil

iv) Subject in brief. The Applicants who
. are working in the 2
. : Base Hospital ,CRPF,
Hyderabad claim
allowances which wer
recommended by 3rd
& 4th Pay Commission
and which were accep-

ted by the Central
Govt, *

»e

Nil

4, Jurisdiction of the Tribunals

This Tribunal has jurisdiction to entertain this y
Application as the Applicants are the Hospital staff
in the Central Reserve Police Force apd are Non-Comba-

tised. The Apblicants declare that the subject matter

in respect of which the? want redressal is within the

jurisdiction of the Tribunal, as per Sec.14 of the

Central Administrative Tribunals Act.

5 Limitétion:

The appllcants declare that the appllcatlon 13
w1th1n the llmltatlon prescribed in Sec, 21 of the

Admlnlstratlve]Trlbunal Act, 1985,

6. Facts of the case:

The facts'of_the case are given below:
a) The applicants are members of the Hospital Staff

working in the Central Reserve Police Fbrée,2 BH, Hyderabad.

b
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b) The tst applicant is working as Lab Technitian

in thé 2nd Base Hospital, C.R.P.P.,Hydérabad. The 2nd

applicant isiworking as Cook in the same Hospital. The

'3rd applicant is working as Carpenter in the same Hospi-

tals, The 4th applicant iﬂworking as Lab Techni€gan in
the same Hpspital. ALl the applicants are governed by
the Central Civil Service Rules and such othér ruies

as framed from time to time by the Union of India under
Art.209 of the Constitution of India and they belong to

'C' & 'D' category of employees.

c) In ordér to maintain good health and efficiency,
ration money is provided for the non-gazetted staff work-
ing in the Central Reserve Police Force. Reculiary the
benefit of ration money is given to the Hospital Staff
working in some areas, and the same bene€it is deprived
to the staff working in static areas such as 2ndoBase
Hospital, Hyderabad and some other hospitals belonging
to C.R.P.F, Thus, 72% of the hospital staff are getting
Ration Money wheréas a small percentage of the hospital
staff is deprived of the bénefit which is arbitrary, dis-
criminatory and violative of Arts. 14 and 16 of the Con-
stitution of India. Even all the non-gazetted combatised
staff working on the admlnlstratlve side are getting ration

money irrespective of their working in any place.

d) Even according the respondents admission in the
counter filed by them in O.A.No,233 of 1988, the ration

money was initially being paid to all the ministerial stand

hospital staff. It was granted to all the. C.R P.F. personnel |

w1tbout any discrimination, The object of granting ration

money to is to maintain good health and eff1c1ency. Though

it was granted originally to all C.R.P,. F. personnel, by
order dt.28-7—1979 issued by Government of India, Ministry

of Home Affairs, in No.2701 2/12/79-FP.IV(1) in which ration
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money was enhabced,_pecuiiarly_it was silent as far as
the -hospital staff working in,static areas is concerned
It is submitted that the restriction of granting of
ration money onlyttorsome perséhs of the same posts is_
higle,disctimibatory, arbitrary and violative of Arts,
14 of the Constitution of India, Hgspital Staff i.e.,
staff nurses, pharmacist, ward boys, nursing assistants

etc., who are attached to the C#pnstable Training Centre

' (CTC) 51tuated at Avadi and some other places, and in

Recruit Tralnlng Centre 8ituated at Neemuch are given
ration money,-whereas the other: hospital staff working

in Goowp Centre Hospitals are not provided with ration
money. Nursing staff working in the Northern iegions

ére already getting number of special éllowances part
from ration money., Even combétised minis&brial staff
ére getting ration money whereas the hospital stafft
working in the 2nd Base Hospital whose work is more
arduous ﬁgggg/that.of the combatised ministerial staff
whose work is only clerical in natural.. Purpose of |
;ombatisation of the ministerial staff is only to wear
uniform and saluting and handling of firearms is absent
in their case. Though the nature of duties of combatised
ministerial staff and hospital staff ate different,
ration money should be prov1oed to every one 1rrespect1ve
of the nature of duties and places of work, since it is
meant for maintaining health and efficiency. There is no .
relation for grantlng ration money only for combatlsatlon

personnel since ration money is provided for maintaining

health efficiency.

e) Central Reserve Police Force is a department rlden
maintain the internal security of the countay. Hence all

C.R P.F. personnel are needed to be ingowd health and to |

beefficient in their respective sphére‘of wofk irrespéctive

ﬁrnﬁ
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of the place of their work. The post of hospital staff
aré £ransfereable frém_spatic areas to disturbed areas
gﬁd_they have to éo wherever they are required in ease .
emergency. The hospital staff has to necessarily accom-
pay the other C;R.P;P. personnel whenever normal life of
people are effected due to natural_glamities like floods,
earth'quéhes and other disturbances. Hence to withgtand

such situation and to help effected persons the applicants

should be ingood heélth; Which is the sole object of

- giving ration money. Having this noble idea in mind, the

government of India sanctioned ration money to all military
and para military forces . The allowance of ration money
is a legitimate bight of hospitalstaff also as hospital
staff is a part of C.R.P.F. Ration money is a departmental
benefit which was granted earlier without any discrimina-
tion but for the reasons best known to them, policy is
amended and a small part of the hespifal staff is deprived

of the benefit, The duties and responsibilities of the
hospital staff working at different areas are one and the
same., Nearly more than 70% of the hospital staff are
getting fhe benefit of ration money, The services of the
hospital #taff are obligafory and they have to be ready
whenever they are asked to work. The posts of hospital
staff are all India transferal posts and the same persons
gets ration money when %he works in a particular place

and does not get the same when he works in some other place;

7, It is submitted that there is no mexus between the
basis of classification and the object sought to bé achieved,
The classification is not founded on any intelligible
differentia and there is no ratiopai relation to the object
sought to be achieved., Even the IVth Pay Commission has
recommended the rationalisation of the rates of ration money

and in parsuance of the recommendation of the IVth Pay

e



P

.

(E%)
6
;i Commission Government'of India Ministry of Home A¢fairs
| in Letter No,II-27012/16/87-FP.I1(i) dt.6-10-87, inti-
mated that it has been decidéd to remove the distrinction
between éualifying and non-qualifying static areas and
“uniform rate may be adopted. The'granting of ration money
to kene section of people,wofking in C;R,P,F. and not
granting thé same to others'working.in the same Departmént
without any basis is highly arbitrary and discriminatory
and violative of Arts.14, 16 and 39(@) of the Constitution
of India. The applicants submit that they perform the
same duties as that of the other hospital staff working in
other areas, Art.39(d) of thé Constitution of India envis~
ages'équgl pay for equal work' and if that principle is
violated it would be discriminatory and violative of‘Arts,

- 14 & 16 of the Constitution of India.

8. .The applicants have requesteﬁ therespondents to pay
their due alldwance of ration money along with other al}ow—
ances. The respondents also admitted in the counter filed
IN 0,A.No.233 of 1988 that their case for payment of allow-
anceé is under consideration.of the Department. So farrthe
respondents have not met their legitﬁmate grievanceé.‘Méane‘
while when 0.A.No.233 of 1988 came up for hearing on 27-12—89
the Hon'ble Tribunal objected to‘filing on one Q,A, for
different reliefs, The applicants were permitted to with-
draw 0.A.N0.233 of 1988 by order dt.27-12-1989 to file sew
parate applications, Under the above circumstances, the
applicants the have filed the present application, The
Applications submit that they are suffering immensely due

to the unjust and discriminatory attitude of the respondents,

As such the Applicants have no other alternative remedy

except tq invoke the jurisdiction of the Hon'ble Tribunal,

9« Reliefs Sought: In view of the facts mentioned in para

¢ above the Applicants pray for the followings-

B



a) Main Reliefs The applicants pray that the Hon'ble

.77

Tribunal may be pleased to declare the action of the res-
pordents in not paying the ration money to the applicants’
as”arbitrary and discriminatory and vioiatiue'of Arts.,

14, 16 and 39(d) of the Constitution of—India_and the
claséificatioﬁ»made in payment of ration money to some

hospital staff leaving the others as unreasoaable and

to difect.thé Tespondents to grant ration money to the
applicants on par with the'Hospitél Staff working in L

. O pev e &CPMWM% ~ e L P“‘/ Cvomaitigon S o Pose %ove-l’t— c«ﬂus
other areas and to Pay all the arrears, and to pass such -
' A

other orders as are necessary in the interests of Justices

b} Interim Order'braxed for:~ Pending fingl decision

the applicants seek issue of the following interim orders:-

Interim Relief: To direct the respondents to pay the
__—-“'*—lll——___* ]
ration money to the applicants pending disposal of the 0,.A,

before the Hon'ble Tribunal and to Pass such other orders

- as are Necessary in the interests of Justice,

£

10. Details of remedies exhausted: -

of the Tribuna],

12, Particulars of Bank/Postal Order ip respect of the
Application:

a) Name of the Bank/
Post office on which dzawn;— N-F.0.

b) Demand Draft No./
Postal Order No. .- §ol _spSo>2.

Date: - l.P.O.fm.lﬂew
13. Details of Index: ﬂﬁ'go]”'

An indgx in duplicate containing the details of the

Ut o be Telied upon is enclosed:

\ Enclesuress
' \bi h\;\:g\‘ v/




VERIFICATIGCN

I,P.Wilson Mathew, S/O.P:N,Mathew,rLab Technitian,
2nd Base Hospital, C.R.P.F., Hyderabad, the 1st appli-
cant'heiein, do hereby verify that the contents from
"1 to 14 paras are true to my personnel knowledge and

belief and that I have not suppressed any material facts.
I am the filing this application on . behalf of .

the other épplicants also an their instructions.

i | ,
']) fﬁ%w r"’ffaft',:) _‘
Singnature of the %gzﬁipplicant
2nd Applicant
) Noe

| 3zd Apglic§5€““ :

n

4th Applicant.

Verified on this the 4th day of February, 1990

- and sigged his name in my presence at Hyderabad.

.

'

Hyderabad ' Signature of the

. Counsel f j .
Dt :4=2-1990, °r Appligcsnts
To

The Registrar

Central Administrative Tribunal
Addl.Bench,HYDERABAD,



No.27012/12/79-FP.IV(i)

~JL-V Government of India

Ministry of Home Affairs

To - - ' " New Delhi,28th July,1979

The Director Génerél

Central Reserve Police Force

New Delhi.

Sub: Enhancement of Ration Money.
Sir, \ |

I am directed to,§§¥ that under the existing orders
as épplicable to the_non—gazetted‘personnel of the Central
Reserve Police Force, they are Non-Gazetted personnel
allowed ration money at different rates only in specified areas
of deplofment. Non-gazetted personnel who are deployed:
in areas other than those specified for grant of ration money
Bh preseﬁt, It has been represented to the Government that
nature of duties of Non-fazetted personnel of the Force deployed
at different stations is not very much different from ghe area
of deployment to another., The personnel of CRPF are inter-
varase. Ih order, therefore, to maintain good health and effici-
ency it is necessary that all the noﬁ-gazettéd personnel who are
deployed in diffierent areas may be allowed ration money. The
rates of ration money alsoc need knhancement. I am accordingly to
convey the sanction of the President,in supersession of the exist
ing order on the subject,,té the Government contribution being
fixed towards ration money of non-gazetted personnel including

Ministerial and Hospital Staff of CRPF deployed in the following

operational areas at the following rates eith immediate effect:-

AREA., Ration Allowance
(Per head per month)
(1) Assam,Tripura, Misoram, Meghalava,

Nagaland, Manipur, Jammu & Kashmir,

Lakshadweep & Len Island,, Arunachal -
Pradesh and areas of districts Srikakulam Bs. 100/—
Warrangal, Khammam and Krimnagar of A.P,.
Ranidanga of Darjeeling District.




REA. | Ration Alléwance
“’L AR ' (Per head per month)

ii)  All other places where CRFF are

deployed on internal Secrity

duties and placed at the dispo- Rs-78/~-

sal of State Government/Unioén

territories.
2. The above sanction is subject to the individuals own
contribution towards his ration money being not less than
Bs.15/= p.m. when posted in areas mentioned is para 1(1) above.
The CRPF personnel who are deployed under the operational cont-
rol of the Armylwéuld-contious to contributed Hs.15/= per head
per month until further .orders, . CRPF personnel deplgyed in
other areas mentioned in 1(ii) above wili havé to contribute
at a rate of I5.37/- per head per month,
3. CRPF non-gazetted personnel mentioned above would have
‘an option either to draw ration allowance as mentioned at paral{1)
and 1(ii) above and the admissible daily/detechment allowance
according to the rules applicable td them from time to time.
The option would be valid for the entire duration of deployment
in‘any particular placé.
4. . I am also to convey the sanction of the President to the
grant of ration koney at a rate of .50/~ per head p.m. to the
non-gazet{ed combatised personnel of the CRPF posted in Training
Institutions and static formations at their headquarters.
5. The amount'contributed by the Government together with
the amount contributéd by CRPF personnei through the deduction
in the s alary wi;l be utilised for purchase of rations by the
CRPF authorities under the existing arrangements at théir dis-
posal. No sash bayment 6f rgtibn money will be made %o the ZRPF
personnel except in cases where common meseing érrangements are
not admisstratively fessible and individuals ére-required to
look after their own measing or they are living with their
families, In case where ration money‘is drawn in‘cash, no

deduction from their salary wéuld be made.
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6. The rates indicated. in para 1(i) and 1(ii) above are
suppjectes to perisdic revier for which orders will be issued

separately.

7 This issues with the consurrances of the Intagarated

Finance Division vide thie U.0.3102/FA(H)/79 dt.21st July,1979.

Yours faithfully
- 8d/-
(A.H.JUNG)
Deputy Secretary to the
Government of India.
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Copy of Govt. of India,_Ministrg.pf‘HomeSAffai;$
Letter No,II-27012/16/87-FP.1I(i) dated 6-10-87,
received vide DD{(Prov), CRPF, Endt.No.R.4/IfPrmv

dated 9-10-1987+%

Subjecti- RéVISiON N THE RATES OF RATION MONEY
Sir,- |

I am directed to refer to this Minisﬁry's letter
No,II-27012/1/79~FP,11, dated the 10th October, 1979
and No.9/27/85-14/BSE/FP.II dated 21-4-87, on the
subject mentioned above and to say that the position
has- been reviewed in the light of the recommendations
of the Fourth Pay Commission with a view to rationali-
sing the rates in the COPs. It has now been decided
that (i) the recovery of %.15/-‘presently being made
from the employees may be discontinued, (ii) the |
distinction bewtween qualifying and aon-qualifying/
static arepas may be removed and a uniform rate may
be adeopted and (iii) during #arned leave, full rate
of ration money may be admissible for first 60 days

and half the rate for the next 60 days.

2. "Accordingly I am directed to convey the
sanction of the president toitheGovernmént contri-
bution towards ration money being fixed at Rs.204/-
per head per month in respect of non-gazetted comba-
tised personnel of BSF and. CRPF including ﬁon-
gazetted combatised personnel‘posted in static forma-

tions and in Training Institutions.

3. Such of those non=gazetted combatised personnel
of ITBP who are at present entitled to ration money
on the BSF pattern will also be allowed increased

ration money being sanctioned now.
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*/Lﬂ. . Non~gazetted personnel of IB posted in category 1181
and 'C!' locations whd are at p;esenf enfitleq to ration money
on the BSF pattern Will also be allowed increased ration money

being sanctioned now.

5. The other conditions stipulated in this Ministryds

letter dated 10-10—1979 will remain unchanged.
6. These orders will take effect from the date of issue.

T The expenditure involved will be debitable to the
budget grant of BSF, CRPF, ITBP and IB under grant No.41
forthé year 1987—88,:

< 8. This issues with the concurrence of Ministry of Finance
(Deptt. of Expenditure) vide their I.B. No.2194/E.II(B)/87
dated 29~9-87 and Integrated Finance Bivision vide that

U.0.Dy.No.3181-Fin.III DI/87 dated 5-10-1987.
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i Gopy of DD(Prov) Letter No.R.IVI/86-Prov. dated 4-8-86 .

addressed to IGP S/II & Copy to IGP SfI CRPF

subjects RATION MONEY TO HOSPITAL STAFF

Kindly refer to your Office Letter No.
R.IV.I/MC dated 24-12-1988B.

7 In this connection please refer to the letter
No.R.IV.2/79 Prov  dated 19-1-1980 copy which has
already been forward to all concerned, In this letter
all the doubts have been clarified.regarding drawal
of B/M by Hospital Staff, Combatisedland non-gombatised
M/Staff the case may please be settled at your ahd,as

per information already made.

, 8d/=
Ad. (Prov)
RG/1 ady. 5/1 10=-8-1986
Copy to DIG CRPF(II) for information
sd/-
10-9-86
for IGP
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